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ProbIblUaD P0DD7 

·atl. Shrl Harl VlsImll Kamath: 
Will the Minister of Borne Mairs be 
plealed to refer to the reply given 
to Starred Question No. 144 on the 
10th November, 1965 and atate what 
advice or direction has been given by 
the Central Government in regard to 
prohibition to each of the States in 
view of the fact that the State Gov-
ernments are not free to scrap or 
modify the policy of prohibition with 
a view to augmenting their financial 
resources? 

TIle MlDboter of state In the Minis-
try of Bome Aftalrl and Minister of 
DeI_ Snppll ... In the MInIstry of 
Dele_ (Shrl HaWl: No direction 
haa been liven to the State Govern-
ments in regard to prohibition. This 
question was discussed with the Chief 
Ministers of State. In January 1964 
and there was general lI/iIl'eeIJIent that 
the statu6 Q1W should be maintained 
In relard to prohibition pending eon-
IIIderation of the Report of the Study 
Team on Prohibition. 
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ShrI 8. C. 8aawda: May I know 
whether some interim stepa have been 
taken by the Central Government 
pending the decision to be taken after 
consultation with the State Govern-
ments and, if 10, what are they? 

8hr1 HaW: There Is no question of 
taking interim steps becaUie the Tek 
Chand Committee's report is divided 
into two parts---ll'teps to be taken in 
dry areas and steps to be taken In 
wet areas; certain steps which they 
have suggested, for Inlrlanoe, tilhten-
Inll of laws, could not be taken par-
tially; they have to be taken e1mul-
taneously after the detailed cOll.lldera-
tlon of the report. Therefore, no 
interim stepa have been taken. 
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Shri P. C. Borooah: May I know 
whether ·the G<Jvernment has any 
reason to believe that the losses sus-
tained in revenue have been ·more 
than compensated by the benellt deriv-
ed by the society by the introduction 
of prohibition? 

8hr1 HathJ: That is what the Tek 
Chand Committee has reported. 

Shri L1Dp Reddy: May I know 
whether some States have relaxed the 
policy of prohibition in spite of the 
understanding that they should main-
tain the stat .... quo and, if so, whether 
they consulted the Central Govern-
ment before doing so? 

Shri HaW: Some States have re-
laxed the implementation of the 
policy within the framework of the 
Act. That i. true. 

Shri Barl VIsImIl Kamath: I. not 
Government convinced, after 18 years 
of experience of its working, that 
prohibition has been a gigantic farci-
cal fraud and may I know which are 
the States that have refused to intro-
duce prohibition, and since the 1964 
agreement which are the States which 
have asked for permission to repeal 
or modify the prohibition policy, 
besides Mysore and MaharaahtraT 

Shri Batbl: In fact. nobody has 
wed for repealing .... 

Shri Barl Vlslmll Kamath: Some 
Stat .. have refused to introduce pro-
hibition-Punjab. West Bengal ... 

Shri BathJ: Nobody haa refused. 
What the States have said ia that. so 
far II.! the financial burden Is con-
cerned, it may be diftlcult for the 
States unle.s the Centre comes for-
ward and gives some financial aasist-
anee. So far II.! Maharashtra is con-
eemed, the Chief MInister, when he 
changed the worklq of the Act. aaid: 

"At the outlll!'!, I would like to 
make it clear that the Govem-
ment does not propooe to change 
the basic policy of prohibition 
which hal been pursued in thIIo 
State for so long. It .tands by 
the direcUve of the CoMtituUOD." 

Shrl Barl ~  Kamath: MY80re 
has followed Bult. 

Shrl HaW: Mysore has not yet 
changed. They are contemplating It. 
We have written to them. 

Shrt Kapur Singh: On a point of 
correction. A certain statement hal 
been mDde about the Punjab. The 
Punjab has not refused to introduce 
prohibition, but the Punjab hu 
refused to implement it. 
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8lIrI It. D. Ma1avtJa: 10 it a fact 
that oeveral important 0hleI M1niaterw 
of the country and the majority 01 
the Cabinet memhen 01 our G<Jvem-
men! are now oppoeed to the enforce-
ment 01 this policy 01 prohibition! 
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Shrl Bar! Vishnu Kamalh: To the 
continuance of prohibition. 

Shri Bath!: If I may .a,. 10, the 
States are not opposed to the polic,. 
of prohibition a. such .... 

Shrt Hart Vishnu Kamalh: The,. 
want money. 

Shri Batbl: The reuon tor their 
reluctance in implementing the polic,. 
i. this. They say that the revenues 
of the State will sufter and they will 
lose. This is the argument. But 
basically they are not opposed. It we 
pay them the money then they are 
for prohibition. 

8hrl K. D. Malavi,.a: Was not this 
aspect of t he question considered pre-
viously when this basic question was 
decided? 

Mr. Speaker: I cannot allow a 
.. cond supplement"' y question by the 
hon. Member. 

8hr1 8. M. Banerjee: May I know 
whether it is a fact that the Cabinet 
at the Centre is horribly divided on 
this issue, and if so, what percentage 
U for prohibition and what percent-
age Is against It, and who are leading 
In both the group.' 

Mr. Speaker: I am not allowing 
that question. 

8hrt S. M. Banerjee: Bow can you 
ditallow thIJ question? On what 
,rounds have you disallowed thisT 

lIIr. Speaker: I need not laY on 
... hat grounds. 

Shrl S. M. Banerjee: Can I not ask 
.... hether the Cabinet is divided on 
this issue or not? 

Mr. Speaker: I cannot allow that 
question. 

8hrl S. M. Banerjee: That emounll 
to protectinll the Cabinet. 

lIIr. Speaker: That also has to be 
done. 

8hrl U ... TrtRcll: Shri Kamalh 
bal been plea.ed to remark that thil 
'Wu a bi, farcical fraud. II It not a 

fact that prohibition and corruption 
are linked with each other? On 
account of the growing of corruption, 
haa not prohibition become a nullil1 
now! 

8hrl Bathi: I eannot IS,. Whether 
prohibition and corruption are linked 
together. One cannot say that the 
man who does not drink 10 not cor-
rupt or that the man who drink. II 
corrupt. We cannot have a link bet-
ween the two. Both the thing. are 
Independent of each other. I would 
not like to connect the two. 

do not think It I. correct to 1&1 
also that It 10 a fraud. If we Bay that 
s man should not take wine lest he 
should lose his senses, there is no 
fraud In It. 
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